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INTRODUCTION 

I, tbe Chairman,Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. having been authorised by the Committee to submit the 
Report OD their bebalf. prescot this Twenty·sixth Report (Eighth Lok Sabha) 
o~ Action Taken by Government on the recommendationl contained in tbe .' 
F~urteeDth Report (Ei,btb Lok ~bha) OD \he Ministry of Finance (Depart-
ment ~f ~onomic,Aft'airi.-Banking Division) Reservations for. and 
employment of. Scheduled Castes and Scheduled Tribes in Canara Bank 
and credit facilities provided hy the bank to Scheduled Castes anll 
Scbeduled Tribes. 

2. The Draft Report was considerecland lIdOplcd by the Commilte~ 
'on tbe WelflJre of Scbeduled Castes and Schrduled Tribes at their sitlillg 
held on 2nd April, 1987. 

3. The Report hils been divided into the following Chaplers : 

I. Report. • 
• , 

IJ. Recommendations/Observations which have been a~eJ*d by, the 
GofcJ1lmeat. 

Ul. Recommendations/Observationllwbich the Committet' do not 
desire to pursue in view of Government's replies. , 

IV. Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Commillee and which 
require reiteration. 

V. Recommendations/Observations in re~p:ct of which final replirs of 
Government have not b::en received. , 

4. It would be observed therefrom that out of 58 recommendll-tions 
made in the Rel'orl. 31 recommendations i e. S3.SS per cent have been 
accepted by the Govel'Dment: the Committee do not dtsire to pursue 
.. recommendations i·e. 6.10 per cent of .their rec~mmendations in view of 
Government replies. 7 reco!"mendations i.e. 12.05 per cent of wbich replie' 



(vi) , • 

of Government have not been accepted by the Committee and require 
reiteration and for J6 recommendation!! i.e. 27.60 per cc:nt finat replies t:)f 
Government have not been reccivcd. . 

NEW DELHI: 
21nd .4p,1I1987 

K.D. SULTANPURI 
ehmmuu.. 

Committee on the Wel/Q,e 0/ Sch~dtIIH 
Caste. and Sc"H,,/~d 1'riH~ 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Govern-
ment on the recommendations contained in the 14th Report of the CommIt-
tee on the Welfare of Scheduled Castes and Scheduled Tribes on the 
Ministry of Finance (Department of Econo~ic Affairs-Bankin, Division) 
-Reaervntions for. and employment of. Scheduled €astes and Scheduled 
Tribes in Canara Bank and credit facilities provided by the Bl,nk for 
Scheduled Castes and Scheduled Tribes. 

1.2. In para 2.12 of the Report tbe Committee had recommended that 
in view of the limited staff available in Bankin, Division: they should 
select a few 9f the nationalised banks every year and officers of tbe Division 
should pay a visit to these selected banks to see the implementatioD of 
reservation orders. 

1.3· In their reply dated 3 ht October. 1986. the Ministry of Financo 
have stated that the Government Dominee directors have been alked to 
closely review aDd monitor the implementation of instructions reprdin, 
reaervation in their Boards. 

1.4. Tbe re,ly of the Gonrnmeat Js not .. tllra~ory· and .. .neat re-
larding the recommend.tloa of the Committee tllat they "OIIld _Ject a lew 
or tbe natloaaUled bank' every year and olleen or tbe dl"llloa "oald ,a, a 
.-Ialt to these selected baaks to see tile Implemeatatloa or rHenatioa onIen. 

Tbe Committee reiterate their earlier recommendation that in view 01 
tbe limited staff available in Bankin. Divisio ... they should select a few of 
the nationalised banles every year and ofllcer. of the Division should pay a 
visit to these selected banks to see the implementation of ~servatioD 
orders. 

I.S. In para 2.36 of tbe Report. tbe Committee bad recommended 
tbat Bankin. Division of the Ministry of Finance should issue instructions . 
to Canara Bank to apply orders relardin!l reservation in promotions from 
1.1.78 onwarda when tbe orders were received in the Bank. calculate tbe 
·backlog iD promotion from lbat date aDd carry forward tbe unfilled relerv-

1 
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ed vacanciCi. The Committee had stresled that with the timely implemen-
tation of the.e ordera. tbe promotion of eligible Scheduled Caste and 
Scbeduled Tribe employees could bave' been effected much earlier and the 
employees would bave ,ained monetarily to that extent. 

1.6. In tbeir reply dated 31&t October. 1986. tbe Ministry of Finance 
have stated that the orden 1"e,ardin. reservation in promotions were 
received by CaDara,Bank.ia Janusry. 1978. Since the promotion to clerical 
and officers cadre were .overned by_ settlements with the recognised 
Employees' UnioD under Scotion 2Pof the Industrial Disputes Act. the 
matter was disculled with tho union for necessary change~ in the settlement 
to provtde for reservati os for SC/STs. After much discussion the batik 
could get the matter cleared in the Joint Conference with the Union in 
February. 1980. Tbe Bank has extended the scheme of reservation though 
retrospectively for 'the application of reservation order with effect from 
1·7·1979 and ·thereafter. 1ft view of the fact that the promotions were 
governed by the settlemeat with the Union. it will not be possible to extend 
the reservation alon 1.7·1918. 

1.7. The Commltt ... are IIOt coninced of the reply of Government tbat 
.Inee the pro...otiOD' were 10yeraed by settlement with the t.lnion. it '!'i11 
not be pOlllble to extend 1be rnerutlon •• on 1-1-1978. as this argument had 
already been ptaeed before tbe Committee by the representative of the Bank 
durlnl eYidence and no new ,Oint bas been added In the reply. TheColII-
mlttee reiterate tbelr earll., reeommeDdatlon that the Bank DivIsion of tbe 
MiDlstry of FIaaDoe ...... Id IlSue Instructions to tbe bank to apply orden 
regardlna reae"at ••• I. pro ... tloD from 1-1-1978 onwards wben the reserva-
tion orden In ,romotlOil were r.eelyecl i. tbe Bank and calculate the backlog 
accordlnll,.. . 

1.8. In para 3.16 or the Ileport. the Committee had recommended 
that to meet the shortfall of Scheduled Tribe candidates. it was necessary 
to give wide publicity about tbe vacancies reserved for Scheduled Tribe in 
tribal majority areas. The Committee had desired that copies of advertise-
ments should alia be lent to Welfare Auociations in Tribal areas for the 
information of tribal cand;datel and Advertisements broadcast over AIR 
in programmes lpoeially meaat for tribal people and printed hi local newlI-
papers. The Committee had further recommended that BSRBs should open 
examination centrea in all tribaJ areal. .. 

1.9. In their reply dated 31.t Oc:tober. 1986, the Ministry of Finance 
have Itated that the Baall diHUued the matter with BSRB Bangalore. It 
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has also requested all other BSRBs to rolease t_ •. adv.rtilCment in a.l.l the 
local news papers and· to forward copies of the advertilCmeDt to welfare 
associations in Tribal are:IS. The Finance Ministry (Bankinl Division) 
had taken up the matter with the Ministry of Information and Broadcastiol 
which infor'med thut as a maHer of policy and because of tbe constraints 
of TV medium. Doordalshan does not tel~ca.t or advertise/publicise 
recruitment notices. 

1.10. Tbe r"ply of GO'ernmeat I. IUeat r •• ar .... reco"-D'atloa o( tbe 
Committ"e 00 bro.dcast of ad,ertl'ementl .......... 1 vaca .. l.. o,.r· AIR In 
,rolr •• mes .peel.lly .e.nt (or t,ib.1 , ............. i •• o( exaaiuUon 
ceDtres by BSRBa in all trlbal.r.... TIle Committee tll.r.fore reiterate 
their e.lier recommendation tb.t to lDeet dae .... rtf.1I of Scb.d.led Tribe 
eladld,tes. It II nect,sslfY to give wlde',lltllclt,.aboat ~. vaca8d .. rlllr,ed 
(or Scheduled Tribe in tribal .Iiorll, ., ..... Co,'" of •• 'ertiH .... n •• 
,lIoal. allO be .eal 10 Well.re AIIocl.tl ... ID tribal area' lor tile inlormar-
tion o( trlb.1 c.odldales. Advertisement. ..... Iao Ite broade.,t over AIR 
in programmes specjally me.at (or tr.bal ,eo,lo. They .boal' .... be ,rlnted 
la 10e.1 newepapers. The Committee ful1ller ....... d tbat BSRB .lIould 
opea examiaation cenlre, la an trlb.1 .r .... 

1.11. In para 4. J:1 of the Report. tbe Committee bad recommended 
that posts in banking industry includina Canara Bank Ihould be reclassified 
on the lines of the classification of posts ·in Central Government ICrvices 
consistent with the job-requirementl 10 as to provide more opportunitiel of 
promotions to Scheduled Castes/Scheduled Tri_ caadida'el. 

1.12. In thair reply dated 31st October, 1986, tbe Miniltry of Finance 
have stateo that ,IS already stated in reply to recommendatioa contained in 
para 2.58 of the 55th Report of the Committee oa UaioD Bank of India. 
non-existence of a post equivalent t6 Group'S' in the Central Government 
actually accelerates the process of elev.tion of tbe SCIST clerks to the 
hilher posts. It is also submitted that in the cl.ssificatioD of postl in 
banks, which are commercial or,anil8tion there II DO necelSity of havina 
.anotber tier of post in between the clerical and .he otBcer cadre· 

J.J3. De CommiUee .re DGt lit ............. npIJ of tile Go,en.ent 
u It I. ItOI cle.r th.t .Itll tile ••• -esltte.ee fJ6 a ... fa tile .... It .... ,aI~.t 
to Iroa, 'B' I. the Ceatral GO'enJHal. Ho. I" ....... hlel .r ,..omoti.D 
10 SC/ST em,loyeet I. the Baat cea.' ... at ,.r ......... world.1 hi 
G., ....... t ollc:e8. TIle C ........ r ....... ..., ..... r .......... tJo. 



t •• t posts In alnklnll [ndustry'lncluding Cinar. Blnk sbould be recl •• Ifte4 
oa the Un. oC the dassUlcatioD of posts 10 Ceotnl Governmeot aenlees 10 as 
to provide more opportunities of promotion to SC 1ST elndldates, as It Is mote 
bene6elll monetlrlly for SC/ST employees to get quicker promotion from 
ODe Ir.de to Inother raiber thin to aet bellted promotion ia tbe ollie.r·s 
arlde. 

1.14. In para 5.5 of lhe Report the Committee had recommended 
tbat rosters sbould be maintained properly in the' prescribed form and 
inspected by the Liaison Officer of the Bank at regular intervals. The 
Committee had also recommended that an officer of the Banking Division 
should IIlso do random checking of the rosters. 

1.15. In their reply dated 31 st October. 1986 the Ministry of Finance 
have stated that Canara Bank has reported that the rosters are beiDg main' 
tained properly in the prescribed format and the same are being inspected 
by the f:.iaisoD Officer of the bank at regular intervals, 

As regards the recommendation that an officer of the Banking Division 
should also do random checking of the rosters. it may 6e stated that in 
view of the constraints of staff str~ngth. this has not been possible. 

1.16. The Government bave accepted the first part of the reeommeada-
tioo tbat ro~ters sbould be malotain"d properly In the prescribed Corm •• 
Inspected by tbe UalsoD Omcer of the Bank'at regular iatenlls. However. 
I. reaards Reeond part of the recomm.adatioD tbat there .hould be an otBccr 
of tbe Baaklng Dlvlsloa who should also do rind om ehecklol of the r.ten. 
Tbe reply is uocoDvlncl01 .od Is aoaceeptable to the Committee therefore 
reiterate tbelr earlier reeommead.tloa tbat an oftleer of the Baoklnl DlvlsiOll 
shoald also do random checkiDI of the rosters. 

1.17 In para 5.11 of the Report the Committee hal desired, that the 
Banking Division should mllke a tborough and analytical study of the 
yearly state menu sent by Canara Bank regarding filling up of vacanciel 
reserved for SCs/STs tbroullh recruitment and promotion and poiDt out the 
shortfalls and deficienc),. if any to the BanK and the bank should take 
prompt and effective measures to remove tltOIlC deficiencies. 

1.18. In tbeir reply dated 31st October. 1986. the Ministry of Finance 
have stated that the statemen.ts receivcd from the banits are already beiDI 
examIned in the ,Bankinl, Djv~sion. However. these are only statistical 
returns and are used' for the purpose of compilatioD of data. 



t.19. Tbe Committee .re not .atlsfted witb tbe reply of the Goven ... nt 
wldcb Is eODtradidory aad e .. sive In nature. It Is not dear as to wby tbe 
~tateme8ts received from Banka are examined iii tbe BaDking Diviaion of tb. 
FtDaaee MiDlstr)' If these are to be used ooly for eompilatioD of data. The 
Committee relterllte their earlier recommendation tbat the Banking Division 
sbould make a thorouah and ana., tical stDdy of tbese statements lad polat 
out tb. abortfalls aad deftcleney. If aDy, to tbe Baak. The baak abould tak. 
prompt and elrective mea •• res to remOle those deficiencies. 

~ , 

1.20. In para 6.53 of the Report. lhe Committee had recommended 
that as in the case of DRI Scheme and IRDP under which targets have been 
fixed for lending to Scheduled Custes/Scheduled Tribes. certain minimum 
percentage of the priority sector lending sllould"'be earmarked for Scheduled 
Ca .. tes/Schcduled Tribes, 

1.21. In their reply dated 31st October. 1986. the Ministry of Finance 
have stated tllat the major objective of ongoing credit policy is 10 extend 
credit to hitherto deprived or neglected categories of borrowers includin, 
SC/ST. Banks have been asked froR] time to me to take various measurca 
to enhance credit to borrowers belonging to these categories. VarioUi 
targets in IRDP, DRI exclusively for SelSTs as well as for weaker sections 
in priority sector (whicb include apart from se/sTs ether very vul'nerable 
sections have been fixed up. It may be mentioned here tbat separate 
targets for SC,ST to priority s~ctor may not be appropriafe in view of the 
fact that it is not the sbortage of crrdit but of viable and weI) thousht out 
schemes which restricts flow of credit to SC/STs. Developmental agencies 
at various levels needs to adopt integrated incentive approach towards 
inducing SC/ST borrowers to take up really viable ventures to effectively 
pUlh up tbeir economic Itatul. 

1.22. De C .... lttee are DOt utisfted wltb the reply 01 Goyeramftt. 
... reiterate tIIelr earlier ... DlI8enat1OD dlat u ia the eale 01 DRI .... . 
aadlRDP a_er wWeb tar ... b •• e bee. bed for leadl., to Se .... ... 
Cutes/SdleduJ.. Tribel, eertalD ...... 18 pereeatale of the priorlt, sedor 
" .. IDI a .... ld, be earmarked for Se ..... led Caates ... Scbeduled Tribes. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT . 

Recommendation No.1 (Para No. 1.14) 

The Committee note that the revised strength of Sclledulcd Caste/ 
Scheduled Tribe Cell ill Banking Division 'of the MInistry of Finance 
after assessment by the Work Study Unit is one section officer. two 
AllistaDts and one L.D.C. as against the previous strength of one section 
officer. one U.D C. and one L.D.C. The Under Secretary is in charge of the 
Cell. Deputy Sel.:relary. Joint Secretaryalld Additional Secretary are 
actively involved in policy decisions. In this connection, the Committee 
would like to draw attention to instructions contained in Ministry of 
~ome Affairs O.M. No. 27/22/68-Estt. (SeT) dated 19th April, 1969 
according to which an officer at least of the rank of Deputy Secretary 
Ihould be appointed as Liaison Officer in respect of matters relatina to 
reprelentation of Scheduled Castes and Scheduled Tribes. The Committee 
recommend that instead of Under Seoretary. an officer of the rank of 
Deputy· Secretary shou Id be made Liaison Officer in the Banking Division 
and SC/ST Cell should be direl.:tly under him· The Liaisoo Officer should 

. "ufa r as possible beloog to SC/ST category 

Reply of tbe GO"fern".Dt 

Tbe recommendatioo of tbe Committee bas beeo accepted. The 
Deputy Secretary in-charge of the SC &. ST Cell is already function ina 
al Liaison Officer in respect of the matters relating to representation of 
.C/STain Banking Division. The SC/ST Cell of the Banking Division will 
howIvor, be under the administrative control of an UnderSecretary for 
· .... ni.trative convenience. 

[Mini.try of Finunce-(Department of Economic Affairs-BaltldDI 
Diyision) O.M. No. 5/10/86- SCT (B) dated 31st October. 1916] 

Recommendation No.:Z (para No. l.tS) 

The Committee note that aD Alliatant Oeneral Manaaer not 
COIIDected with the personnel functions has been nominated .. Chiof 

6 
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Liaison Officer at tbe Head Omce of Canara Bank, A Cell is workina 
under the overall charae of Chief Liaison Officer who is responsible for 
overseein, tbe implementation of Government orders regardin, reserntio •• 
for Scheduled Castes and Scheduled Tribes. Assistant General Manalon 
at Circle offices of the bank bave been designated as Liaison Officen. 
Scheduled Caste/Scheduled Tribe Cells are being set up at Circle Offices. 
under the charse of a Liaison Officer. The Committee recommend tba~ 
these Cells witb adequate staff should. be set up at all Circle offices without. 
further delay so that malters relating to reservation in services and other· 
welfare meuures tpr Scheduled Caste/Scheduled Tribe employees are dealt 
with effectively. The Committee also .recommend that I\S soon as ofBcerl 
of the level of ASSistant General Manager belonging to Schedwed Calte' 
Scheduled Tribe categories become available, they should be appointed u 
Chief Liaison Officer/Liaison Officer. 

Reply of Governmeot 

Scbeduled Caste/Scheduled Tribe Cells have been set up at all 
Circles and they have been provided with adeQullle staft'. The bank hal 
noted for compliance tbe recommendations of the Committee to appoint an 
Ofli~er of tbe level of Assistant General Manager belonging to SC/ST al 
Chief Liaison ORber/Lialson Offioer as and, when suitabl~ officers. a .. ' 
available. 

rMinistry of Finance - (Department of Economic Affalrl-Hankinl 
Division) O.M. No. S/IO/86--SCT (8) dated 31st October, 1986] 

ReeennueodatloD No.4 (Par. No. 1.10) 

The Committee noto that reservations for Scheduled Caltel ucI 
Scheduled Tribes in direct recruitment have been in force in Canara Bank 
slDce 19.7.1969, tbe date of nationalisation of tbe bank. The roservationl 
are applicable for recruitment to the posts in officers, clerical and Iub·ltd 
cadres. 

.e,ly of Go.ehllB •• t 

No commentl. 

[MiDiltry of Finaace-(Departmcnt of Economic Alfain-BaaJdJIt .. ~ 
Division) O.M. No. S/IG/86-SCT (B) dated 31st October, 1986) 
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Reeomme .... tioD No.5 (P.ra llie. 2.11) 

The Committee feel unhappy that implementation of reservation 
orders by Canara Bank is not satisfactory and leaves much scope for 
improvement. According to information sent by the bank to tbe Banking 
Division of Ministry of Finance regarding recruitment of Scbeduled Castes/ 
Scheduled Tribes during 1984 there was backlog of 64 Scheduled Castes and 
76 Scheduled Tribes in officers category, 291 Scheduled Caste and 5~5 
Scheduled Tribes in clerical cadre and 33 Scheduled Caste and 300 Scheduled 
Tribe in sub-staff cadre as on 1.1.1985. The Committee recommend that 
special recruitment should Ite held through B.S R.Bs to clear the backlog 
of reserved vacancies. The Committee find that there is huge backlog in 
Scheduled Tribe category in clerical cadre. The Committee suggest that 
the question of making special recruitment for Scheduled Tribes in clerical 
cadre in areas of tribal concentration to clear tbe backlog may also be 
considered. While resorting to special recruitment sufficient pubHcity of 
vacancies should be given so that ScheduleEl Caste/Scheduled Tribe 
candidates are attracted in large Dumber. 

Reply of GonrameDt 

The bank has placed indent on tbe following Banking Service 
Recruitment Boards for Scheduled Tribe candidates for the States mentioned 
against their names under the Special Recruitment Programme: 

N.me of the Bo.rd 

1. Banking Service Recruitment Board 
(Southern Region). B~lOgalore. 

2. Banking Service Recruitment'Board. 
Delhi. 

3. Banking Service Recruitment Board 
(Western Group) Bombay. 

State 

Karnataka 

Union 
Territory of 
Delhi 

Maharamtra 
Union 
Territory of 
Goa. 

ladeat 

42 

39 

37 

5 

Further. the bank requested Dantinl Service Recruitment loan!. 
Trivandrum; Madras and Bhopal to conduct special Recruitment Prog-
ramme. exclusively for SC/STs. for tbe State of Kerala. Tamil Nadu and 
Madllya Pradesh as there is backlog ofSC/STs intbese States. The bank 
is writing to Rankins Service Recruitment Boards to live wide publicity in 
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tribal areas whenever any advertisements are release,d under Special 
Recruitment Prolramme. 

Tbe Bank bad also discussed with Banking Service Recruitmcnt Board 
(Southern Region). Bangalore for whtcb it is the co-ordinatins bank, thc 
matter of giving wide publicity. whenever Special Recruitment Programmc is 
conducted. The Bank had further requested them to give widc publicity 
rcgarding recruitment and conduct of pre-recruitment training by ananliDS 
for Broadcast over AIR/Doordarshan news bulletins. The bank bas also 
noted to give wide publicity for such recruitments through its branchesl 
offices. 

[Ministry of Finance-Department of Economic Affairs-Bankinl 
D,ivision) O.M. No. S/10/86-SCT (8) dated 31st October. 1~86] 

, . 
Recommendation No.7 (Par. No. 2.33) 

The Committee have been informed that promotions to clerical 
cadre and to Junior Management Grade Scale I are governed by settlement 
entered into with the recolnised employees Union under Section 2(p) of 
the Industrial Dispute Act. Under this settlement, 20 per cent of vacancies 
in 1unior Officers Grade scale I are filled up by direct recruitment and 80 
per cent by promotion from the clerical cadre. Reservations in promotions 
are provided as per instructions issued by Government i. e. IS per cent for 
Scheduled Castes and 71 per cent for Scheduled Tribes. 

Reply of Govemment 

No Comments 

[Ministry of Finance-(Deparlment of Economic Affair,.Dankins 
Division O.M. No. 5/10/86'-SCT (8) dated 31st October, 1986] • 

• RecommeDdatloD No.8 (Para N,o. 2.34) 

, In terms of settlement reached with the Unions on 3rd Decem-
ber, 1983 30 posts in clerical cadre in each calendar year are filled up by 
promotion exclusively from sub'staft' completing 20 years or more of service 
in the bank. Similarly 30 posts in Junior Management Grade Scale I in 
each Calendar year arc filled up by promotion of employees in clerkal 
cadre who have completed 20 or more years of service in that cadre. There 
is however. no mention in the settlement about reservations for Scheduled 
Cutes and SCbeduled Tribes in promotions under this catelory. Tbe Com-
mittee recommcnd that suitablc provision thouldbc madc for reservation 
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or Scheduled Caste/Sclleduled Tri~. tmployeea for promotions on tho bnls 
of 20 years total service. 

a.,I, ."Go,.nIlDeDt 

The Bank ha. noted tbe recommendation of the Committee to 
provide for reservation for SC/ST employees io promotion from clerical to 
the .JM Grade Scale I OD the basis of 20 years of total service by amendiol 
the relevant lIettlement to tbis effect. However since direct recruitment to 
the clerical cadre in the bank exceedr 66 2/3%. no reservations are availablt 
for sub-staft' for promotion to the clerical cadre. 

rMinistry of Finance-(Department of Economic AtTain-BankiD, 
Division) O.M. No. 5/10/86-SCT(B) dated 31st October. 1986]. 

R.e ••••• d.d .. No.9 (Para No. 1.3!!) 

The Committe. Dote tbat reservations in promotions have been 
made applicable in Canara Bank w.e.f. 1-7-1979 for the officers cadre and 
from 1-1-1980 for clerical cadre. Asked about the reasons for delay in 
imp~meoting the orders reprding reservations in promotion. the Commit-
tee have been informed that tbe orders of the Home Ministry were issued 
in November. 1972. Tbey were received in the Ministry of Finance throu.h 
the Bureau of Public Enterprises in April. 1973 and were issued to oationa-
lised banks on 31 December 1977. The main reason for the delay was that 
after receipt of tbe orders of the Ministry of Home Affairs. discussions 
started with the Reserve Bank of India and the nationalised banks (or 
giving effect to the orders as promotions in Banking Industry were part of 
",reements entered into by the Management with the Unions. Final decision 
was taken only in December, 1977. The Committee are not convinced of the 
reasons advacned by the Mintstry for the delay of 5 years in coming to final 
decision· The Committee expresl their unhappiness at the undue .delllY on 
the part of the Miniltry of Finance in circulating orders regardiDJ relefV-
ations in' promotion to nationalised' banks as a result ot wh!ch SCIST' 
employees were deprived or tbe benefits of relervation. 

No comments.' 

[Ministry or Fiunce- (Department of Economic Affair-Ballkiq 
Divilion) a.M. No. 5/10IH-SCT(B) dated 311t October. 1986J. 
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R.co •• ,.'atioR No. 11 (P.ra N •. 1.13) 

The Committee note that 85 on 311t March. 1985, the percentage 
of Scheduled Castes and Scheduled Tribes in the services of Canara Bank 
was 7.64 per cent and 2·72 per cent in officers cadre, 13.49 per cent and 3.97 
per cent in Clerical cadre and 18.92 per cent and 2.1S per cent in lub-staff. 
This shows that except for representation of Scheduled Ca.tel in sub-Itaff 
cate,ory. there is shortfall of Scheduled Castes/Scheduled Tribes in all the 
three cltdres in the Bank. The Committee tell'et to note tbat tbe BInkins 
Services Recruitment Boards who are at present makiD, recruitment of 
ofIicers and clerks for tbe: nationalised banks have failed to provide sufficient 
Bumber of candidates belon,ins to the .. cOIDIDuaities to the Canara Bank. 

Re,ly of Go •• r .... t 

No. comments. 

[Miniltry of Finance- (Department of Economic Atrair.-Bankin, 
Divilion) O.M. No. S/IO/86-SCT(B) dated 311t Qctobor, 19.6]. 

Co •• eat. of tile C ... lttee 

"It is unfortunate that tbere: is no improvement in the matter of 
Itlecting and supplying to Canara Bank the sdcient number of SCJST 
candidates by BSRB. The Committee may be apprised of the remedial 
~tepa taken by the Government in this direction. ". 

Recommea'.tloR No. 11 (Par. No. 3.U) 

The Committee have been informed tbat some of the BInkin, 
Service Recruitment Boards held special recruitment eltclUlively for Sche-
duled Castel/Scheduled Tribel and were thereby able to meet the Banks' 
indl!nts almolt fully in certain Statel. The Committee recommend tbat 
I.S.R.II in otber regions sbould allo conduct lpecial recruitment for Sche-
duled Caltes/Scheduled Tribes so that backlo, in reserved vacanciel in diose 
arcal i. also cleared. 

The Public Sector Banks have been advised to approMch the 
ISO concerned for boldinl special teltl eaclUlively for SCfSTI. The 
BSllls have also been clearly told to clear the bac:klo. if neceuary by con-
ductiDa pre-recruitment trainiD, prOJlUIIDICI throup lponsored ballks 
(.loa .. see Annexur .. I to Ill). 
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[Ministry of Finance-(Ocpartment of Economic Alfairs-Bankiag 
Division) O.M. S/IO/86-SCT(B) dated 31st October. 1986]. 

Comments of tbe Committee 

The C~mmittee may be informed of the details of action taken by 
BSRBs regarding holding of tests exclusively for Se/ST." 

Recommendation No. 13 (Para No. 3.15) 

The representative of the Bank informed the Committee durinS evi-
dence that one of the suggestions,considered at the meeting of Chairman of 
BSRBs was to relax the present standard of performance for Scheduled 
Castes/SchedUled Tribe, with a view to wipe out the shortfall but it has not 
been implemented so for. The Committee recommend that decision taken 
in the matter should be implemented at an early date. 

. Reply of Government 

The decision of the Government in regard to relaxation of educational 
qualification and education standards prescribed for SC/ST in recruitment 
rules have been intimated for implementation to all Banking Service 
Recruitment Boards. A copy of the orders issued in this regard is appended 
8S Annexure IV. 

[Ministry of Finance-(Dcpartment of Economic Affairs-Blinking 
Division) O.M· No. S/IO/86-SCT(B) dated 31st October. 1986]. 

Recommendatloa No. 17 (Para No. 3.28) 

The Committee note that pre-promotion training programme (or 
employees belonging to Scheduled Caste/Scheduled Tribe categories are 
being conducted by Canara Bank. rhe Committee would like to stress 
that the aim of the training should be to bring Scheduled Caste/Scheduled 
Tribe candidates who miaht have been selected by relaxed standardi to the 
level of the general candidates. The Committee are happy to note that the 
number of Scheduled Caste/Scheduled Tribe pass candidates bas considera-
bly improved as a result of these traininl courses. The Committee recom-
mend that pre-promotion training prolrammes should be introduced in !lI1 
nationalised banks 011 It uniform basis Banking Division of the Minister 
of Finance should issue necessary instructions in this regard and bring to 
the notice of all banks the details of training programme devised and snc-
cessfully implemented by Canara Bank. 
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Reply of Goyer.meDt 

Many Public Sector Banks are already conducting pre-promotion 
Training Programmes. However. IBA has been asked to eXllmine the 
recommendation in consultation with banks and Banking Service Recruit-
ment Boards· 

[Ministry.of Finance -(Department of Economic Aft'airs-Bankin& 
Division) O.M, No. S/IO/86-SCT<B) ~ated 31st October. 1986]. 

Com_tl of tile Commiltee 

The Committee may be apprised of the present position of the 
matter. 

Reeom ...... tloa No. 19 (P.r. No. 4.14) 

The Committee are concerned to note that in 1984 8S many .s 
13 SC and 7 ST candidates who were offered appointment in 1984 did not 
join the bank. Tbe representative of the bank informed tbe Committee 
during evidence that they indented their requirement of candidates for the 
whole year and sent the appointment letters to the selected candidates .. 
and when they . needed them. The Committee would like to point out that 
under this procedure the candidates though selected by BSRB remain in the 
dark about th: s"lection till the time they re~eive appointment letter from 
the bank and so. try to find out employment elsewhere. The purpose of 
pre-recruitment training if imparted to such candidates is also forfeited. 
The Committee recommend that soon after receiving the list of selected 
candidates from the BSRB. those candidates who are not offered immrdi.te 
appointmcot should be suitably informed about their having qualified for 
appointment and efForts to issue appointment orders soon there-after 
should be made. The Committee hope tbis will reduce the number of 
candidates who do not join the bank after receipt of appointment Jetter. 
and improve the representation of Scheduled Castel/Scheduled Tribe. io 
the service. of tbe bant. 

Canara Bank ha. reported thai it ha. bccn scndln, intimation 
letters to all the candidates includina SC/STs. immediately after allotment 
of caDdidates by BSR.B.; The BankiD, Division has alio in.tructed aU 
Public . Sector Banks that ofrer. of appointlDCDt to the selected candidate. 
".hollid invariabl, be scat·to them by relisEcrcd post and the time la, bel-
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ween the date of examination and lending of oft'er of appointm.nt should 
be reduced to the minimum. (Sec Annexure VI) 

[Ministry of Finance-Department of Economic Aft'airs-BantiJJl 
Division) O.M. No. 5/10/86- SCT (8) dated 31st October. 1986] 

CommeDts of tbe Committee 

"The Committee desire that as soon as the candidates arc selected. 
BSRR may also intimate directly the candidates about their telection the • 
name of bank to which they are earmarked and from which they would 
receive appointment letter." 

RecommeDdattoD No. 11 (Par. No. 4.16) 

The Committee note that after review' of the working of the 
Banking Service Recruitment Boaras, Central ·Recruitment Board and 
Relional Recruitment Boards. Government have decided to let up a 
soparate Banking Service Commission to recruit officers tor the 28 
aationalised banks and to reorganise the Recruitment Boards 10 asto have 
15 Banking Service Recruitment Boards for recruitment of clerical staff for 
III the public sector banks in major State Capitall. The Committee 
recommend that necessary action to implement these decisions should be 
taken without any loss of time with a view to t'xpedite the procesl of selec-
tion of candidates and to improve the representation of Scheduled Castes' 
Scheduled Tribes in the services of banks. 

Reply of Governm.at 

All Banking Service Recruitment Boards except at Patlla. have since 
been set up.' The date for setlingl1p of Bankinl Service Commillion has 
not yet been finalised. 

[Ministry of Finance-(Dopartment of Economic Airairs-BaDin. 
DMlion) O.M. No. S/IO/86-SCT (B) dated 3 lit October. 1'16] 

CommenD or tbe Committee 

"The Committee may be informed of the latelt position Ind allO 
whether Banking Servi~ Commission has since been let up." . 

Rec:ommeadatloa No. 22 (Par. No. 4.17) 

The Committee have been informed that S ca-. b.. 10 far coate 
to the notice of t~e bank in which the employees bacl furnithtd falae 
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easte certificate. for aettin8 employment alainst reserved vacancies. The 
Committee note that the services of the five employees concerned have bee8 
terminated. The Committee conlider that socuring employment by produc-
tion of a fal.e caste certificate of being a Scheduled Caste or Scheduled 
Tribe is a serious offence and such cases should be dealt with promptly and 
severely. The Committee recommend that besides termination of services. 
in appropriate c lses criminal proceedings ihould also be initiated under 
tbe appropriate provisions of Indian Penal Code· The Committee al.o 
recommend that the District authorities who issue Caste Certificates should 
be more careful' in future and m:.lke proper enquiries before issuing sucb 
certificates. 

Reply 01 GOye'DmeDt 

Tbe Bank bas neSted the recommendation of the Committee for 
compliance. 'The Government has also issued instructions to all Public 
Sector Banks in this re,ard. (Please see A~neltures VII and VII·A). 

[Ministry of Finance -COepartment of Economic Affairs-BantiD, 
Division) O.M. No. S/IO/86-SCT (8) dated 31st October. 1986] 

Reeomm .. datloa No. 23 (P.ra No.4.IS) 

The Committee note that as a measure to ensure that case. of 
use of false caste certificltes do not recur, the Banking Service Recruitmont 
Boards and the banks have been advised that while makins appointments, 
the candidates be specifically told that if after verifkatioQ. their claims of 
belonging to Scheduled Cllte or Scheduled Tribe lire found to false. their 
farcies are liable to be terminated without any further notice. The 
Committee recommend that the candidates should also be told thaI betides 
termination of service Rction can also be taken against ·them under the 
provisions of Indian Penal Code This. the Committee hope, wllJ ha .. a 
deterrent effect on tbese using 'alse caste certificates. 

Reply 01 GoyeralMllt 

All Public Sector BlOb have been clearly instructed to take 
penal action, besides termination of service. against peno ns found guilty 0 
lubmittia, fai. caste certificates. • .' 

Canara Bank has noted tbe recommendation of the Committee for 
inolusion of the stipulation in this reprd in the letters of 0 .... of 
appointmen t. 
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[Ministry of Finance-Department of Economic AfI'airs-BankiDI 
Division) O.M. No. S/10/85-Scr (B) dated 31st October, 1986.] 

Recommendatlo. No. U (Pan No. ".11) 

The Committee are gratified to note that the various concessions 
relaxations prescribed by the Government for recruitment and promotion 
of Scheduled Caste/Scheduled Tribe employees arc being made available by 
the Bank. 

Reply 01 GOlenm.Dt 

No· comments. 

[Ministry of Finance-(Department of Economic Affairs-Bankin, 
Division) O.M. No. S/IO/86-SCT (B) dated 31st October, 1986] 

RecommeDdatloB No. 15 (Para No. ",25) 

The Committee have been informed that an officer belonging to 
Scheduled Caste/Scbeduled Tribe category is heing included in the interview 
panel for interviewing all eligible candidates for promotion to Junior 
Management Grade Scale I. During evidence the representative of the bank 
has stated tbat for selection of executive at higber levels, tbe Interview 
Committee is constituted by designation and if no b04y of that designation 
is available from Scheduled Caste/Scheduled Tribes he is not included in 
the Interview Committee. The Committee rearet to point out that this is 
acting against specific instructions of Government in this regard. The 
Committee recomll\end that if Scheduled Castes/Scheduled Tribe officer of 
appropriale rank is not available in Canal·a Bank for inclusion in the 
Selection Committee they may borrow Scheduled Caste/Scheduled Tribe 
officer of requisite level from otber public undertakings or seck the help of 
Banking Service Recruitment Boards in this regard. Tbe Committee 
recommend that a panel of such offiers of appropriate status should be 
maintained in the bank . . 

Reply orooYerame. 
~. 

The Government has since issued instructions in this reprd 'ide 
Annexure VIII. 

[Ministry of Finance-Department of Economic Affairs-Bankin, 
Division) O.M. No. S/10/86-SCT (8) dated 31st October, 1986]. 
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RlCOIIIIIleDdatJoa No.2' (Par. No. 4.26) 

The Committee' find that for posts in sub-staff cadre for whicb 
reCruitements arc made by Circle Officers, no instructions bave been iAued 
re .. rdinl inclGSion of a Sclleduled CastefScheduled Tribe olleer in tbo 
Selection Committee. Tbe Committee recommend tbat a reprolODtative 
of the Scheduled Castes/Scheduled Tribes sbould invariably be included in 
tbe Seloction Committee for recruitment of sub-stllff' and suitable iDslruc-
tions in this repri should be issued to aU concerned. 

R.,a, of GOY ..... e.t 

Til, Baak has RJ)orted that it hal noted the reco .... Ddation 
of tbe Committee and issued necessary instructions to all its OOiiCelned 
offices· 

[Ministry of Finance-(Departmerft of EconOMic Affairs-Ddttn. 
Division) O.M. No. S/IO/86-SCT(Bfdated 31st October. 1986]. 

Reeomm .... tloD No. 27 fP.r. No. 4.27) 

The Committee have been informed that Scheduled Castes/ 
Scheduled Tribe. candidates are interviewed alonlwith otbers. The Com-
mittee relfet to point out that it is against the exiltinl instructions on the 
subject. The Committee recommend that interview of Scbeduled Caste/ 
Scheduled Tllhe candidates should be held at a Sitting seperate from tbat 
ftxed for interview of leneral candidates so that Scheduled Castel Scbedul-
ed Tribe candidates may be adjudged aocording to relaxed standards. The 
reply of the representative of the Bank on this point is Dot acceptable to the 
Committee. 

Repl, of Goyenmeat 

The B ... k: has noted the recommendation for compliance. 

[Ministry of Finance--(Department of Economic Aft'aits-Dankin, 
Division) O·M. No. S/JO/86-SCT(BI dated 31st October. 1986]. 

Recom.adatloa No. 28 (Para No. 4.33) 

The Committee relret to note that a larle Dunaber of vaoancies 
reserved for Scheduled Castel aDd Scheduled Tribe. are bein, derclCrved ia 
Cuara Baak· every year both io recruitlDeat and promotion iD cdecH. 
citrical and sab-I'" cadres. DeNsenatioa of a total namber of S94 
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vacancies during the years 19112. 1983, and 1984 amounts to deprivinl 
Scheduled Castes and Scheduled Tribes of their due share in appointments 
and promotions. Tbe Committee recommend that all out efforts in-
cludingspecial recruitment should be made to fill the reserved vacancies 
with SC/ST candidates before resorting to dereservation. The Committee 
would apin stress that proper facilities should be provided for in service 
training to Scheduled Caste/Scheduled Tribe employees at v,lrious levels 10 

that they come upto tbe desire standard for purpose of promotion to 
higber .rade and dc-reservation in promotions is avoided .. 

Reply 01 GOyerDDlent 

Canara Bank has noted the recommendation of the Committee for 
compliance. 

[Ministry of Finance-(Department of Economic AfJ'airs- Bankin, 
Division) O.M. No. S/IO/86-STC(B) dated 31st October, 1986]. 

Recommendation No. 29 (Par. No. 4.34)· 

The Committee have been informed:that filling up of reserved 
vacancies by general candidates is brought to the notice of the Board of 
Directors every quarter. The representative of the bank also lOtated duriol 
evidence that the fact of dereservation had not been intimated to Govern-
ment and the Commissioner for Scheduled Castes and Scheduled Tribes. 
The Committee would like to point out that according to Government 
guidelines, prior approval of the Board of Directors for the posts of officers 

• and that of the Chairman and Man,lling DiroClor for clerical posts has to 
be obtained. before filling any reserved vacancy by a genernl candidate. It 
should also be specifically mentioned in the note sent to the Board/Chair-
man that the proposal for dereservation is being made with the full know-
ledge and concurrence of Liaison Officer. The Committee recommend 
that the bank shoul~ follow this procedure scrupulously. The Committee 
allo recommend that timely intimation about the dereservation should be 
sent to the Government and the Commissioner for Scheduled Castes and 
Scheduled Tribe'! in future. 

Reply 01 Gonrament 

Canara Bank has Doted the recommendation of tbe Committee fot 
compliaDce. 

[Ministry of Finance-(De,art.ent .r Ecollomic Atrairl-Ballkial 
Division) O.M. No, S/IO/86-SCT(B) dated 3 lit October, 1986]. 
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The Committee note that a. relister il being maintained in 
Canara Bank for recording complaints/representations received from Scbe-
duled Caste/Scheduled Tribe employees or their Associations. The Com-
mittee recommend that complaint registers should be kept both at the Head 
Office a'! well as the Circle Offices of the bank Action taken on the 
complaints should be indicated in the register for the information of the 
complaints.' The Committte also recommend that a record of com-
plaints received in the Banking Division from SC/ST .employee!' or their 
Associations should be maintllined irrespective of the fact that the com-· 
plaints arc forwarded to bank concerned for disposal or action un them is 
taken in the Bankinl Divilion itself. 

Re,ly of GOYel'llllleDt 

The Bank is maintaininl a Register for recordinl complaints received 
from the SC/ST employees. at its Head Office and all Circle officel. 
The Liaison Officers arc also scrutinising the same periodically. 

As regards maintenance of Complaint Register in Dankinl Divilion. a 
diary register is being maintained for mak.in, eDtries of the receipt of repre-
lentations from all the SC/ST employeel' ASlociations and individual 
employees of the banks· All the complaints rece;ved from the Alsociation./ 
individual employees arc being attended to by the Banking Divilion. 

(Ministry of Finance -Department of Economic Affairs-Dankin, 
Division) O.M. No. SilO/86-SCT{B) dated 31st. October, 1986)· 

ReeoBlmeadadoa No. 31 (Pan No. 4.48) 

The Committee note that Liailon Oftlcerl of the bank have been 
advised to meet informally the Scheduled Calte/Scheduled Tribe employee. 
incJuding their roprelentativea to bear their ,rievancol in re'plct of 
matters arilin, out of the policy of roservatioR. The Committee delire at a 
brief record of tbe point. discussed ae .. dicilions reached. if any. Ihould 
_ maintained of the bank to avoid any milunder.landina at a later .tap. 

8e,I, of Goyenaeat 

The bank bas noted tbe recommendation of the Committe. for imple-
mentation. 

(Mini.try of FilWlce-(Department of Economic Aft'airs-Bankin, 
Divilion) O.M· No. S/IO/86-SCTCB) dated 31st October. 1986). 
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Commenu of tbe Committee 

"The Committee desire tbat the record of points discussed aotl 
dccisions reached may be passed on to the AssocialiOll." 

Recommendalion No. 32 (Par. No. 4.49) 

In rc,ard to recognition of SC/ST Associations, the representative 
Qf the Ministry of Finance stated during evidence tbat there were two types 
of recognition. One was recognition of a Union under Labour practices. 
Industrial Dispute Act etc. The second was in regard to Aasociations 
of Scheduled Castes and Scheduled Tribes which were formed elaentililly to 
ventilate grievances. That Association was recognised in the sense that the 
Chairman and tbe Association continued to have dialogue. Tbe Committee 
recommend that apart from a dialosue with tbe Scheduled C.ste/$cbeduled 
Tribe employees, Association, replies should also be sent to letters received. 
from the Association in regard to srievances relatinlJ to service matter. 
or arisins out of the policy of reservation. 

Reply of Government 

The Bank has reported that they have been replying to the reprelenta-
tions received from the SC/ST employees' Welfare Associations. 

[Ministry of Finance - (Department of Economic Aft'airs - Bankins 
Divisioo) O.M. No. 5/10/86 - SCTtB) dated 311t October. 1986]. 

Recommendation No· 34 (Para No. 5.4) 

The Committee note that ro$ters for posts filled up by direct 
recrDilme-,t are being maintained in Canara Bank w.e.f. 1'·7·1969. Rosten 
for relervations in promotions arc beirg maintained w.e.f. 1·7-7~ for 
otlicen cadre and from 1·1·1980 for clerical cadre. Rostors kept at Cil'Ole 
Ofticca are checked and verified by the respective Liaison Officen. W .... 
received at Head Oflice. tbe rosters are checked by Chicr'LiailOD Oftloor. 
The representative of the bank informed the Committee duriD, O'fiunw 
thaI minor mistakes were detected in rosters by Chief Liaison Officer. 
Those were corrected there and then. 

No Comments. 

[Ministry of Finance-(Department of BconomicAft'airs- Bankiq 
Division) O.M. No. 5/10/86-SCTCB) dated 31 October. 1986). 
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RecomlDendatlon No. 38 (Pan No. S.12) 

Tbe Committee regret to point out that information given in 
Annual Report ofCanara Bank for 1984 regarding representation ofScbo-
duled Castes' and Scheduled Tribe!! in the services of the bllDk and credit 
facilities provided by the bank to Scheduled Castes/Scheduled Tribes il 
scanty. The Committee recommend that Annual· Roport of the Blink 
mould show separately the percentage of Scheduled Casles/Sechedllled 
Tribes in various cadres and tbesteps taken to reduce the backlol .. 
exilting at the end of the previous year. As roprds credit facilities. the 
Report should give the targets ~xed for Scheduled Cutes/Scheduled Tribel 
under various schemes and the achievement of the bank under difforeat 
demes in terms of the amount disburled and the number of Scbed_d· 
Caste/Scheduled Tribe beneficia*s. 

Reply or GO¥erDDleDt 

The Bank has noted the -recommendation of Committee for implemon 
ration. 

[Ministry of Finance- (Department of Economic AfFairs-Bankinl 
Division) O.M. No. 5/JO/B6-SCTCB) dated 3"'t October. 1986). 

Recomme.datloD No. 40 (Para No. 6.S) 

The Committee note tbat a Special Cell has been created in Sankinl 
Division of the Ministry of Finance to monitor the flow of credit to 
person belonging to Scheduled Castes/Scheduled Tribes. The Committee 
llave been informed that presently one Assistant and one Lower Divilion 
Clerk havc beeD transferred from the existin. SC/ST Cell to the new Cell. 
The Committee feel that the staff shength of one Alsiltant and ODe LDC 
is not at all sufficient to look after thc work relatiDI to credit facilitJea 
provided by 28 DationaliJcd banks to Scheduled castel/Scbeduled Tribe •• 
The ComQlittee recommend that streDlth of the Cell Ihould be luitably 
aUlmented keeping in view the volume of work expected to be- done In the 
Ceil. The C.ommittcc allo rccommend that the Cell should be headed by an 
officer belonging t'? Scbedulcd Caste/Scbeduled Tribe. 

Repl, 01 Goyon_eat 

Tbe recommcndation of Committee has been noted. Neceuary ItepIIO 
provide additional staff are being 'coD'Sldered iDCoDsulration with Internll 
Work Study Unit (IWSU). 

(Mlniltry of FiDaace-(Department of Economic· Attain-Mnkin. 
Division) O.M. No. siw/86-scnSNiated 31« October. 1986). 
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"The Committee m.y be informed of tbeoutcom. Qf the a8liQIl 
saken in the matter, " 

Reeomm .... U .. No. 51 (P.r. No. 65.4) 

The Committee also note tbat under IRDP. 30 per cent of tbe 
beneficiaries huve to be persons belonling to Scheduled Castes/Scheduled 
Tribe and at least 30 per cent of the resources invested should go to Sche· 
duled Castes/Scheduled Tribes. While the Committee appreciate that Canarll 
Bank has achieved 30.4 per cent 81 alainst t~e target of 30 per cent Sche· 
duled Caste/Scheduled Tribe beneficiaries. tbe Committee desire that tbe 
beuk sbould not feci contented witb the achievement of the taraet but 
!Dake all out efforts to incre ... tbeir lendina to Scbeduled Castel/Scheduled 
Tribe •. 

aepl, ., GOY ..... t 

Canara Bank has reported that it bas issued instructions to its br.ache. 
to increase lendinl to SC/ST under IRDP. 

[Ministry of Fin.nce-:(Dep.rtmeat of Economic Affairs-Bankin. 
Division) 0 M. No. 5/10/86-SCT(B) dated 31st October. 1986J. 

Tbe Committee note tbat a Relister is maintained by the 
branches of Canara Bank in whicb all loan applications are entered. 
Applications received from Scbeduled Castes/Scheduled Tribes are marked 
iD red ink. Date of disposal is also indicated in this relister. The 
Committee desire tbat information reprdinl loan applications received 
from Scheduled Castes/Scheduled Tribe.. Dumber of them rejected .nd 
sanctioned and amount sanctioDed should be maintained at the Head Otllcc 
of the bank. The Committee feel that the Head Office can monitor the 
flow of credit of weaker sectionl more effectively if luch balic date i. 
available to them. 

The Bank hal intimated that an information IYltem would be mtro-
dated shortly to collect and compile this information at its Head Olice 
levol. 

[Ministry of Fiaaoce-(Departm.llt of Ecoaomic AfF.rr ..... kla. 
Diyilion) O.M. No. 5'IO/.6-SC'f (8) daied 311t October. 1916) 
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Co ...... of till C ... IU. 

"The Committee may be inlorllllcl reprdinl the details of tu 
information system when in produced by the bank at its head office level. 

Ree .... t.tloa No. 55 (P .... No. 6.68) 

The commtttee would like to strels that a sympathetic and a 
pOlitive approach on the part of bank officials while dtaling with loan 
applications of SCa/STs is 01 paramount importance as it can 10 a lon, 
way in increasing their share in the total lendin, of the bank. 

The Bank has been advised to note the recommendation of thl 
Committee for compliance. 

[Ministry of Finance-(Oepartment of Economic Affairs-Bankie, 
Division) O·M. No. S/IO/86-SCT (B) dated 31st October. 1916] 

RecoDlme ... d .. N •. 57 (P.n No.6 .80) 

The Committee Dote that UDder the present data collectioB 
Iystem in respect of recovery of loans no leparate dala of recover) from 
Scheduled Caste/Scheduled Tribe beDeficiaries il kept. However. in r .. peet 
of DRI lendings the percentale of recovery for all borrowers is 55.47 per 
cent in 1984 whereaa it is 52·22 per cent for Scheduled Ca~te/Scheduled 
Tribe borrowers: Tbe Commiltte note that' recovery percentage for 
Scheduled Castes/Scheduled Tribes il lesl than the overall recovery per-
centale and desire tbat the bank Ihould make etfortl to improve recovery 
politi on by all possible efrortl. 

Re,l), of G .......... 

The Government accept the IUlpation containtd in the rtcommmd-
alion and bave noted for itl compliance. 

[Miniltry of Finance-(Deparlment of Economic Affairs· Btokin, 
Divilion) O.M. No. S/IO/86-SCT (BI dated 311t October. 1986) 



CHAPTER III· 

RECOMMENDATIONS/OBSERVATIONS WHICH mE COMMlTTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT REPLIES 

Recommeadatlea No. 3 (Para No. 1.15) 

The Committee are concerned to note that w~i1e it is the polioy 
of the Government that ODe member belonging to Scheduled Caste/ 
Scheduled Tribe should be on the Board of Directors of alt nationalised 
banks. presently on Director belonging to Scheduled Caste/Scheduled Tribe 
is on the Board ·of Canara Bank for the last more than one year. While 
the total membership of the Board is 15, the present Bo .. rd ort~ Bank 

. consists of Chairman and Managinl, Director, The Executive Director, a 
representative of the employees of the bank. ODe R.B.1. nominee and one 
officer of the Bankinl Division. There are ten vacancies in the Board. 
The Committee desire that the vacaDcies in tbe Board should be filted up 
imlDediately and at least one member belonging to Scheduled Castes' 
Scheduled Tribes should be nominated on the Board. 

Reply of Governme.t 

In terms of provisions of Nationalised Banks (Manaacment and 
Miscellaneous Provisions) Scheme~. 1970 such of those non-official directors 
u have completed 3 years as directors had been notified as having ceased CO 
hold office from the date they completed 3 years liS directors. Resultant 
vacancies have not yet beeD filled up. The process of selectiq suitable 
persons for such vacancies has already been initiated by the Government. 

It has been the endeavour of the Government to include representative 
of SC/ST among the non-official director. nominated on the Boards (\f 
nationalised banks. A representative of Scheduled Calte was functioniDg 
as a director on the Board of Canara Bank until he. alonlwith other nOD-
officii] directors ceased to hold office after completion of· 3 years term as 
director. 

[Ministry of Financc-(Department of Economic Affairs-Bankinl 
Division) O.M. No. 5/10/86-SCT (B) dated 31st October, 1916] 

24 
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eo.melltl or the Coauaittee 

"The Committee may please be lupplied with a list of Directon aD 
the Board as soon aa tbe vacancies on the Board are filled up. It ia hopecl 
that at least .one representative of SC/ST will be taken on the Board while 
filling up the vacancies," 

ReeommeDdadoD No. 10 (Para No. 4.15) 

The Committee are surprised to note that various calelories of 
POlts including those of Stenoarapbers, Head Clerks, Head Cashier etc. 
having ditTerl'nt nature of duties have been included in tbe same cadre i.e. 
the clerical cadre with special allowances nuached 10 each post. Th. 
representative of the Minislry of Finance cxplainrd during evidence tbat in 
1953 Shastri Panel had gone inlo various problems of bank employees and 
one of the demands of the employees was that there should not be too 
many scales in the clerical cadre and if need be. special allowances mi,bt be 
paid. He further said that since this system had existed for sucb a 10nl 
time. it W8I not possible now to make changes and introduce different 
grades. The Committee feel that this scheme is against the interests of 
Scheduled Castes and Scheduled Tribes in as much as their chances of 
recruitm~t and promotion have been restricted by the introduction of the 
same scale for various categories of posts. The Committee recommend 
that there should either be reservation for Scheduled Castes/Scheduled 
Tribes in ~prointments I~ allowance carrying posts or the scheme of 
special allowances should be Icrapped. particularly in respect of posta 
carrying duties of supervisory nature e.g. Head Clerk. Head Cashier and 
Special Assistants and separate suitable aeales of pay should be introduced 
for such calelories of posts. 

Re,I, of G09erameat 

The recommendation involves an industry level iasue and Ita 
repcrculsions have to be studied carefully. As stated at the time of oral 
evidence before the Commitree the Srecial allowances sanctioned to various 
appointments in~lcad of prescribing ditrerent pay scales is the resutt of tb. 
Shastri Award. The intention is not to deny any benefits to tbe SC/ST but 
to avoid multiplication of pay scales It may be staled here that tb. 
Brochure on reservatioD for SC/ST in servicell lays down the procedure for 
makinl reservations ia promoti.on/recruitment but DO where il is stipulated 
how to cla5sify the posts to alford more reservations for the SCIST. In 



26 
the Ipirit of the brochure tb. banks ar. impl •••• tiDI the reservati.B 
policy of the Government· 

[Ministry of Finance-<DepartDlent of I!conomie "tfail'l ••• kial 
I?ivilion) O·M. No. 5/.10/86--SCT <B,dated 3~st October. 1986] 

Recommendation No. 33 (Para No. ".50) 

. The Committee recommend that an Association of Scheduled 
Castea/Scheduled 'tribes should also be formally recognised by the bank 10 
that they are able to represent the grievances and suggestions of the 
Scheduled Castes/Scheduled Tribe employees in an eft'~ctive manner· 

R .,Iy of Gonrnm.at 

The Department of Personnel 4: Training are .gainst reco,Bi-
tion beln~ accorded to the Associations formed on caste basis. ID view or 
this Government resrels its inability to advise the bank to implement thi' 
recommendation. 

(Mini!ltry of Financ.-(Department of Economic Affairs-Bankin. 
Division) O·M. No. S/IO/86-SCT (0) dated 31st Octo.ber. 1986] 

Recommendation No .. 9 (Para No.6.~1) 

The Committee note that the ~hare of Scheduled Castes/Scheduled 
Trihe!l in priority lIC'ctor lr.nding~ hy Canara Rank was 3.50 per cent at tbe 
end of 1983, 3.99 per cent at the end of 1984 and 4.02 per cent,.,at the end 
of S.ptember, 1985. While the Committee appreciate .tbat the sbare of 
Scheduled Castes/Scheduled Tribe~ bas been increasing during the last 
3 years. they are constrained to point out that it is much less than the 
average of 6. t per cent for the Public Sector Ranks taken as a whol. 
although Scheduled Castes/Scheduled Tribes constitute roughly about 23 per 
cent of the c()unlry'~ population. The Committee recommend that specht! 
efforts should be made to increase the share of Schedulc!d Castes/Sch~duled 
Tribes in the Priority Sector ad'vanees. 

Reply of GOYefnment 

From time to tim. Public Sector Banks a'l'e instructed to·au" 
ment tbe share of credit tiowinB to peoplebelouains t" weaker tection 
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i .• oludi.g SC/rT. to enahle lending by Banks .to be in tune with the locial 
ebjtctivel laid down by Government. For instance banks have be,1l asked 
to work towards achieving and maintaining targets Idid down exclusively 
for SC/STin O.R.I. and l R:O. Ps etc apart from the Icnding to SC/ST 
persons by Puhlic Sector Banks being reviewed periodically by Government· . 

[Ministry of Finance-(Deparlment of Ecollomic Affairs.Saptilll 
Division) a.M. No. S/IO/86-SCT (B) dllted 31st October. 1986] 



tHAPTER IV 

lECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE RBITERATION 

Recommendation No.6 (Par. No. 1.12.) 

During evidence the representative of the Ministry of Finance stated 
that no one from the Banking Division visiled the banks periodically to see 
tbc implcmentation of instructions regarding reservations for Scheduled 
Caites and Sche,jul~d Trib.:s. He furtber sll.id tbat since the banks were 
28 in number. it would be difficult for officers from Banking Division to 
visit each bank. The Committee recommcnd that in view of the limited 
staff aVAilable in Banking Division. they should select a few of the 
Dationalised banks every year ~nd officers of the Division should pay a. 
visit to these selectcd banks to scc the implcmentation of reservation 
orders. The Committee hope that this will have a salutary effect in 
improving the represcntation of Scheduled Castes and Scheduled Tribes in 
tbe banka. 

• 
Reply of GoverDlDeDt 

The recommendation of the Committee bas been noted. Government 
80minec directors have been asked to closely review Ilnd monitor the 
implementation of instructions regarding reservation in tbeir Boards. 

. 
[Ministry of Finance---(Department of Economic AfFain-Banking 

Division) O.M. No. S/IO/86-SCT (B) dated 31st October, 1986] 

COIlUMD'1 of tbe Co •• ltt .. 

(Plale sec Cbapter I Para 1-4) 

ReCOIDDleadation No. 18 (Para No. 1.36) 

Rcprdina delay in enforcina orders by the bank. tbe Committee 
were informed during evidence tbat the orders reprding reservations in 

28 
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~romotiona were received in 1anuary, 1978. Since the promotion to clerieal 
and officers cadre were governed by settlements With the recolnised Union 
tbe matter was discussed with the Union for necessary chanica in the 
settlement to provide for reservation. The matter was finalised in February, 

.1980. The representative of the bank ulso stated during evidence thut 
whatever backlog was there from 1.1.1979 onwards was filled up laler. 
The Commitee were subsequently informed tbat since the scheme of 
reservations in promotions to JUnior Manalemnt Grade Scale I was 
enforced w.e.f. 1.7.1979, the reservation scheme was not ~ade applicable 

. for the promotions as on 1. 7. 78 and bence no backlog was arrived at and 
carried forward· The Committee feel that there is bardly any justificaton 
for not givina r~servations in promotions to Scheduled Caste/Scbeduled 
Tribe employees at leaSl from 1.1. I 978 onwards wben the orders were 
received in the Bank. The Committee reoommend that BaDkjnl Division 
of the Ministry of Finance should issue instructions to Canars Bank to 
apply orders regarding reEervation in promotions from 1.1.1978 onwards, 
calculate the backlog in pr~motioll from that date and carry forward the 
unfilled reserved vacancies. The Committee need hardly stress tbat bad 
tbere been timely implementation of these orders. the promotion of eJilible 
Scheduled Castes and Scheduled Tribe employeel could' bave been effected 
mueh earlier and the employees would bllve laiped monetarily to that 
extent. 

Reply of Gft.rament 

The orders reaarding reservation in promotiolls werc received 
by Canara Bank in January 1978. Since tbe promotiolll to clerical and 
officers eaitre were governed by settlements with the rccopised Employees' 
Union under Section 2 P of the Industrial Disputcs Act. tbe matter was 
discussed with the union for necessary cilanles in tbe settlement to provide 
for reservation ror SC/STs. After much discuuion tbe bank could let the 
matter cleared in thc Joint Conference with the Union in February 1980. 
However, for the application as on 1.7.1979 for promotion to oftlcers 
cadre, the written test was conduled after February, 1980. The bank haa 

• extended tbe scheme of reservation thou,b retrospectively for tbe 
application as on 1.7.1979 and thereafter. In view of the fact that the 
promotions werc governed by tbe "Iottlement with tbe Union. it will not be 
possible to elLtend the reservation as on l. 7.1978. 

In the case of promotion from sub-llatr 'to clerical cadre. since tbe 
element of direct recruitment in clerical cadre exceeds 661% of~ the 
vac&ncie.. reservation scheme iI Dot applicable. 
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However. the bank on its own cKlendcd the Icservalion from 1. 1.1980 
QAwarcis. Hence. it will not be possible to eAtC/nd the beneftt of Reservation 
·from·retrospective date. 

[Ministry of Finance - (Department of Economic Affairs- Bankin, 
Division) O.M. No. 5/1O/86·-SCT (B) dated 31st October, 1986] 

Comments of the Committee 

(PI. Chapter I Para 1·7) . 

Recommendation No. 14 (Para No. 3.16) 

The Committee have been informed that backlog in the bank is 
Iller. in the case of Scheduled TI ibc category as candidates beloDgin& to 
Sobeduled Tribe are 110t available for recruitment. The Committee 
fHommend ·thilt to meet the shortfall of Scheduled Tribe candidates, it 
i, necessary LO give wide publicity about the vacancies reserved. for Sched-
uled Tribe in tribal majority areas. Copies of advertisements should, also 
be lent to Welfare Associations in Tribal areas for the information of 
tribal candidates .• Advertisements should also be broadrast over AIR in 
prOirammes specially meant for tribal people. They should also be printed 
in local newspapers. The Committee further recommend that BSRBs 
IIl.uld open examination centres in all tribal areas. 

Reply of Government 

Th. Bank discuss~d the matter with BSRB Banialore. It has 
.110 requested all other BSRBs to release the advertisement in,..aU the local 
n.ws papers and to forward copies of the advertisement to welfare ~ssoci­
.tions in tribal areas. 

The Finance Ministry (Banking Division) had taken up the matter with 
.... Miniltry of Information and Broadcasting which informed that ••• 
matter of policy and because of the constraint. of T. V. medium, Doorda-
rthan does not telecast or adverti!re/publicise recruit ment notices. (See 
Annfture V) 

[Ministry of Finance--(Departmertt of Economic Aff'airs- Bankin. 
Divilion) O.M. No. S/10/86-SCT (B) dated 31st October, 1986] 

COIDJD~ats of the Com.lttee 

(Pl. IC' Chapter I Para 1. 10) 
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Reaoas.elldatloa No. 18 (Para No. 4.13) 

In Central Government services, posts have been clMlifitd. "' 4 
Groupa. namely, Group 'A', Group 'B', Group 'C' anel Group 'D". 
Accordingh, tbe Brochure on Reservations for Scbeduled Ca.teI aad 
Scheduled Tribes in posls/services under the Public Enterprises illued by 
Bureau of Public Enterprises provides that posts may be treated a. 0.-. 
'A', 'B' 'C' and '0' for the purpose ofimplementil1g reservati Oft order •. TIle 
Committee however. find that in Canara Bank there are only 3 cadreaof 
posts viz. Officers, clerical and sub·staft' which arc analogous to Oroup 
'A'. 'C' and '0' in the Government of India. There is no Group 'B' or 
category of posts equivalent to Group 'B' in the services of the bank a. 'a 
result of which Scheduled Caste/Scheduled Tribe employees bave beeD 
deprived of the bent>fit of .re~ervation in recruitment/promotion to that 
category if it had been in existence il'l the bank. In the action taken reply 
on recommendation made bv the ('(1DlmiUec in pan! No. 2.58 ofth'if 5Stll 
Report on Union Bank pf Ir.dia the Minilitry of Finance have stated tbat 
since a category in between clerical cadre and officcn cadre is not In 
exi~tence in thr public sector hanks. the chances of the Scheduled Ca.tel 
Schedult'd Tribe candidates for promotion from cicriclil to tbe ollcen 
cadre are quick. The Committee donol a8r~(' witb this view oftbe Govent-
ment and recommend that posts in banking industry including CaDar. 
Bank shou!d br r. classifted on the lines of the classification of poll. 
in Centr.,1 Govern ment service'S consistent with the job requirements 10 al to 
provide more opportunities of promotions to Scheduled Caste/Scheduled 
Tribe candidates. 

R«,ply of Governmeat 

As already stated in reply to recommendation ~ontained in paN 
2 S8 of the 55th Report of the Conlmittce on Union Bank of India, DOD 

exister.ce of a post equivalent to Group 'B' in the Central Governmeat 
actuallyacccteratt's the process of clrration of the SC/ST clerk. to the 
higher posts. It is a'.o submitted that in the classification of poits ill 
banks. which lire commercial or,anisations there is no necessity of ba"i., 
another tier of post in between the clerical nnd the officer cadre 

lMinntry of Finance -(Department of EcOnomic Aft'aira-Bcakinl 
Division) O.M. No. ~/IO/86' SeT (0) dated 31st October, 1916) 

ComlDeDts or the Committee 

(PI. see Chapter I Para 1.13) 
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Reco ..... d~tlOD No. 35 (Para No. 5.5) 

The Committee need hardly stress that roster is the only mecha-
nism to keep a watch on the implemcntation of the policy of reservation. 
TI1C Committec therofore recommend that rosters should be maintaincd 
properly in thc prescribed form and inspected by the Liaison Officer of the 
Bank at regular intervals. The Committee also recommend that an officer 
of thc Banking Division should also do random checkina of the 
rosters. 

Reply of Go,ernment 

Canara Bank has reported that the rosters are being maintained 
prop~rly in the prescribed format and the same are being inspected'by tbe 
Liaison Officcr of the bank at regular intervals. 

As regards the recomm("ndation that an officer of the Banking Diviiion 
should also do randum checking of the rosters. it may be stated tbat in 
view of the constraints on staft' strength. this has not been possible. 

[Ministry of Finance-(Oepartment of Economic Aft'airs- Bankinl 
Oivision) O.M. No. 5/10/86 -SC (' (B) dated 31st October. 1986] 

ComBleDts of the Committee 

(Plesse see Chapter I Para 1.16) 

Recommendation No. 37 (Para No. 5.11) 

The Committee note that Cannra Bank has been sending yearly 
statement~ to Banking Division rcgarding filling up of vacancies reserved 
for Scheduled Castes and Scheduled Tribes through recruitment and pro-
motion. The Committee desire that the Banking Division should make a 
thorongh and analytical stud, of these statements and point out the short-
falls aDd deficiency. if any. to tho bank. The bank should take prompt an~ 
effective mcasur~s to remove those deficiencies, 

Reply of Go"era .. eIIt 

The statements received frof tbe banks are already being exami-
nod in the Blinking Division. However, these are only statistical returns 
aud are used for the purpose of compilation of data. 

I,Ministry of Finance-(Oepartmentof Economic Affairs-Rankin, 
Division> O.M. No. S/IO/86-SCT(B) dated 31st October, 1986]. 
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Commeatl of the Committee 

(Please see Chapter I Para 1.19) 

RecoamaeadatloD No. Sl (Para No. 6.S3) 

The COlDmittee note tllat un Jer glJidelines of Ros:rye Bank 
of India, 2S per cent of tbe priority sector advances or 10 per cent of the 
total advances arc to be given to weaker sections category whicb includes 
Scheduled Caste/Scheduled Tribe borrowers, landless labourers. small aDd 
marginal farmers. tenaDt farmers/share croppers, artisans, "illap and 
cottage industries and I.R.D.P. beneficiaries. The Committee rearet to 
note that no separate norms have been prescribed resarding share o( Sche-
duled Cnstes/Scheduled Tribes in the total priority sector advances. The 
Committee recommend that in the case of DRI Scheme and IRDP under 
which targets have been fixed for lending to Scheduled Castes/Scheduled 
Tribes. certain minimum percentage of the priority sector lendins should be 
earmarked for Scheduled Castes/Scheduled Tribes • 

• 
Reply of Go,ernment 

The major objective of on.oins credit policy" is to extend credit 
to hitherto deprived or neglected catesories of borrowers including SC/ST 
Banks have been asked from time to time to take various meanre. to 
enhance credit to borrowers belonging to thesc ('atclories. Various 
targets in I.R.D.P., D.R.I. exclusively for SC/STs as well as for weaker 
sections in Priority Sector (which include "part from SC/STs other very 
vulnerable sections) have been fixed up· It may be mentioned here that· 
separate tarsets for SC/ST to priority sector may not be appropriate in view 
of the fact tbat it is not the shortage of credit but of viableaad well 
thought out schemes whicb restricts flow of credit to SCISTs Develop" 
mental agencies .at' various levels needs to adopt integrated incentive 
approach towards inducing SC/ST borrowers to lake up really viable 
ventures III effectively push up their EConomic. Status. 

[Ministry of FiDlace-<Department of Economic Aft'ain-:-Baakin. 
Division) O.M. No. S/IO/86-SCT(B) dated 31st OctQ~r. 1986]. 

Com ..... of the COlDmittee 

<Please see Cbapter I Para \.22) 
• 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS REGARDING WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

Recommendation No. 15 (Para.No. 3.22) 

The Committee note that Can~lfa Bank is conducting pre··recrui 
tment training for Scheduled Caste/Scheduled Tribe candidates pre-
pare them for the written tests conducted by BSRBs. The training is given 
for a period of one week and the trainees are paid a sfipevd of Rs. 50. 
The Committee feel that training for a period of one week in the techniques 
or objective type tests conducted by Recruitment Boards is not at all 
8ufficient: This is evident from the fact that out of 30 Scheduled Caste 
and 53 Scheduled Tribe trainees at Bangalore, only one Scheduled caste 
aDd S Scheduled Tribe trainees qualified and were finally selected for 
Dank service. Sir.'i1arl~. at Trivandrum one Scheduled Caste out of 115 
trainees was selected. It is clelU from this that training imparted was not 
sufficient. The Committee recommend tbat training period for Scheduled 
Castes/Scheduled Tribes should be increased at least to one month. Stipend 
of Rs. SO, which is being paid to the trainees now should also be iI,creased 
to Rs. 100. . 

Reply of Government 

The IBA has been asked to examine the recommendution in consultll" 
tion with banks IlDd Banking Servi~e Recruitment Board~. 

[Ministry of FinaDce-(Department of Economic Affairs- Banking 
Divilion) 9.M. No. S/10/86-·SCT(B) dat~d 31st October. 1986]. 

CommeDb or the Committee 

The Committee may be apprised of the conclusion reached at by 
IBA in the mattor and decision taken by the Government thereon with 
proportionate increase in tll~ stipend. 
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Recommendation No. 16 (Para No. 3.23) 

The Committee note that in 1971 the then Deptt. of Social 
Welfare had issued a circular regarding Iraining of SC/ST candidates by 
Pre examination Tr:.ining Centres in States. Thi~ was followed after a 
gap of 15 years by another Circular issued by the Banking Division"lo 
B8RBs and Nationalised banks regurding organisation of pre·recruitment 
training by 8SRBs in consultation with the Banks in the area. The Com-
mittee feel that Banking Division had made no sincerl' efforts to orgilnise 
pre· recruitment training for Scheduled Caste/Scheduled Tribe candidates 
who aspire for a career in Banking Industry. This is evident from t~ fact 
thalinOst of the banks were nationalised in 1969 but the circular was issued 
by Banking Division in 19S5. The Committee recommend that the Bauk-
ing Division ill consultation with BSRBs and nationalised Banks should 
initiate steps for organising pre-recruilment training pro&rammes by all 
nationalised banks on a uniform paUern and make this a regular proaram-
me in future till the backlog of reserved vacancies is completely wiped olf 
in all nationalised banks. 

Reply of Go,ernment 

The IBA has been asked to examine the recommendation in consulta-
tion with banks and Banking Service Recruitment Boards. 

[Ministry of Finance - (Department of Economic Affaira--Bankin, 
Division) a.M. No. 5/10/86-8CT(B) dated 31st October. 19R6). 

Comment. of tbe COOlmittee 

"The Committee may be apprised of the final position reprdini 
implementation of the recommendation." 

. 
RecommeadatJon No. 36 (Para No.5.') 

The Commilte~ d'C8ire that' rosters should be open for inspection 
by the employee9 of the bank and recommend that a circular to this effect 
should be issued for the information of the employees. A copy of the 
circular should also be sent to the Committee for their information. 

Reply of Goyemment 

Cansra Bank has informed that they are taking IIteps to imple-
ment the recommendation. further, a. recommended by the Commit&ec. 
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tbe Bank bas intimated that it shall be issuing a circular for the informa-
tion of the .:mployees and have noted to send a copy of the Committee. 

[Ministry of Finllnce-(Department of fconomic AtI'uirs- Banking 
Division) a.M. No. S/JO/86-SCT(Bl dated 31&t October, 19861· 

.'T. 

Comments of tbe Committee 

-'The Committee may be furnished with II copy of tbe circular 
issued to the eml"loyees as early as possible. tt 

Recommendation N!I' 39 (Para No. ~.13) 

The Committee further recommend that the loans given at 4 
per cent interest to SchedUled Caste/Scheduled Tribe applicants under DRI 
Scheme during the year should also be highli&hted in the Annual Report 
of the bank. 

Reply of 'Goyernmen' 

Tbe recommendation is under examination of the Government in 
con.ultation with the Reserve Bank of India. 

[Ministry of Finance-(Department of Economic Affairs" ·Balikin, 
Division) O.M. No. S/IO/R6-SCT(B) dated 31st October, 1986]. 

Comments of tbe Committee 

"The Committee would like to be apprised of tbe decision taken 
in tbe matter." 

• 
Recommendatloo No. 41 (Para No. 6.18)· 

The Committee note that Caoara Bank il providin, credit-
facilities to Scheduled Castes and Scheduled Tribes under varioul schemes 
drawn up under Priority Sector. agriculture and allied activities like dairy, 
poultry etc., small ,scale business and industry etc •• DR} Scheme. IRDP 
and tho new 20 Point Programme. 

Under DRl Schemt;. family income of a borrower from •. 11 sources 
should not exceed Rs. Jboo/- per annum in urban IUld semi-urban areas and 
Ill. 2000/- i,! rural nrc~s. Under thtse eliaibilily cODditions, families Jjying 
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below the poverty line i.e. income of Rs. 3.500/· in rural arras will not be 
entitled to gel loans under DRI Scheme. The Committee. therefore. re-
copamend tbilt income limits under DRI Scbeme should be raised so I.bat it 
corresponds to the income limit of poverty line in rural areas . 

• Reply of GOyerDment 

Tbe recommendation is under examination of tbe Government in 
consultation with the Reserve Bank of Jndia. 

[Ministry of Finance-(Dopartment of Economic Affairs-Bankinl 
Division) O.M. No. S/IO/86-SCTCB) dated 31st October. 1986]. 

CommeDts of tile Com.ltt •• 

"The Committee may be apprised of tbe decision taken in tbe motter.'· 

Rec:ommeadaUon No. 42 (Para No. 6.29) 

The Committee IIpprtciate Ihat in 1984 share of DRI advances 
by Canara Bank to SC/STs was "4.80 per cent of total DRI advances as 
apinst the stipUlation of 40 pel cent minimum under the luidelines of 
RBI. Thi\ constitl1ted 1.14 per cent of total advances by the bank during 
the last year. The Committee would however. like the Canara Bunk to find 
out whether there are any states or relions where the percentage of DRJ 
advances to total advances has been less than I per cent and DRf 
advances to SCs/STs bave been less tban 40 per cent of total DRI advances. 
The Committee desire that the bank sbould make concerted efforts to see 
the prescribed tarlets are reached in each States/relions of its operation. 

Re,ly of Gon .... eat 

The recommendation is UDder examination of tbe Government 
in consultation witb the Reserve Bank of India. 

[Ministry of Finance-(Deparjment of Economic: Alfairs-Bu'"nkinl 
Division) O.M. No. 'S/10/86-SCT(B) dated 311t October. 1986.] 

"The Committee may be informed of the outcome of the examina' 
tion or tho recommendation." 



Recommeadation No. 43. (Para No. 6.30) 

Under the guideline, regarding- pRI "cherne, banks may route 
credit through Co· operative Secieties/LAMPS' organised specially for the 
banefit of tribal population in areas idcn!ified by Government. The 
Committee recomnlt.:nd that in order'to give benefit of DRl Schrme to an 
increasing number of persons belonging to Scheduled Tribes. CUllara Bank 
should route DRI advanres through Co-opelatlve Societil:sjLAMPS, in 
addition to RRBs· 

Reply of Goverament 

The recommendation is under examination of the Government in 
consultatioll with the Reserve Bar;k of India. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) a.M. No. S/IO/86-'SCT (B) dated 31st October, 1986] 

, Comments of the Committee 

"The Committee may be apprised of the final decision taken 10 

th~ matter·" 

Recommendation No " (Para No. 6.31) 

Tne Committee have been informed that the Task Force which 
was constituted by Government to review the working of DRI Schemes 
has submitted its Report in March. 1985 and the Report is at present under 
examination by Government~ The Committee regret to point. out that 
Government have already taken one year in examining the Repott and 
desire that an early decision should be taken in the matter so that changes. 
if any. to be made in the DRI Scheme should be carried out expeditiously, 

Reply of Gournment 

The recommendation is under examination of the Government in 
consultation with the Reserve Bonk of India. 

,rMinistry of Finance-(Deparunent of Economic Affairs-Banking 
Division) O.M. No. 5/IO/86-SCT (B) dated 31st October. 19861 

Commeats of the C.....tttee . 

"The Commi ttee may be informed oC the' deemon taken in the 
matter·" 



R.co.~eadatloli"'o 4S'(Para No.,6.32) 

The Committee note that loans upto Rs. 5000/- eact\ for construction 
of houses are granted by the bank to Scheduled Castes and Schedulod 
Tribes at 4 per cent rate of interest. Loans above Rs. 5000/- carry 
interest at 13.5 per cent per annum. The Committee COli sider that an 

amount of Rs. 5000/- is not at all sufficient for construction of houses 
particularly in view of the c~calation in prices of building material. The 
Committee recommend that the amount of loall at 4 per cent should be 
increased alleast to Rs. 7S00/ •. 

Reply or Goye,am.at 
• 

The recommendation' is under examination of the Goverrimel~t in 
consultation with Reserve Bank of India. 

[~inislry of Finance;-(Department of Economic AITllirs - Banking 
Division) a.M. No. 5/10/86-SCT (B) dated 31s1 October. 1986) 

Comm.atl of the Committee 

"The Committee may be apprised of the final d('ci~lon Iskrn in the 
matter. " 

Recommeadatloa No. 46 (Para No 6.33) 

The Committee regret to· nole that under Direct Housing Finance 
to Scheduled Caltes/Scheduled Tribes and weaker s(·clion~. the share' 
of SC/STs is a meagre amount of Rs.3.94 lacs in 198~. 7.81 lacs' in 
1984 and 6.23 lacs in 1985 upto Junr out of target of Rs 13830 lacs. The 
Committee express their unhappiness at the unsatisfactory rerformuf·ce of 
the bank in the anatter of providing houlinlcredit 10 SCs/STs. 

Re,ly of GOfe,nment 

The recommendation i~ under examination of the Governml'nt in 
consultation with Reserve Bank of India. 

[Ministry of Finance-- <Department of Economic Atfairs- Banking 
Division) O·M. No. S/IO/86-SCT(B) dated 31st October. 1986.] 

COlll8leatl or the Committee 

"The Comm.ittee may be apprised of the decision taken in the 
matter··' 
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ReeoDllDeadatloa No ... 7 (Para No. 6.3<t) 

The Committee have been informed that at present Canar. 
Bank is not channelisin, housing finance through Resional Rural Banks. 
Village Co-operatives or SC/ST Development Corporations. The Com-
mittee recommend that with a View to increase the share of Scheduled 
Castes/Scheduled Tribes in housio, loans Canara Bank should start 
extending housinglqans through SCfST Developmet Corporation!!. 

Repl, of Government 
., 

The recommendation is under examination of the Government in 
consultation with Reserve Bank of India. 

[Ministry of Finance-(Department of Economic Affairs-Banking 
Division) O.M. No. 5/10/86-SCT dated 31st October. 1986]. 

Commentl of the Committee 

"The Committee may be informed of the outcome of tbe decision 
taken in the matter." 

Recommendation No. 48 (Para No. 6.35) 

The Committee note that educational loans are granted .under 
DRI Schrme at ~oncessiona1 rate of 4 per cent to those students who arc 
getting any scholarship/maintenance grants from Government oreduca-
tional authorities. The Committee are unable to understand the rational 
behind the condition thllt the student should not be in receipt of scholar-
ship before getti~g educational loan at concessional rate. The Committee 
feel Ihllt in case the scholarship amount is insufficient the student should 
be able to obtain loan at 4 per cent interest to meet his requirement. The 
Committee recommend that the scheme may be amended a~rdingly. 

The Committee note that the share of Scheduled Ca!tes/Schedulcd 
Tribes in educational loans as in June 1985 was 6.06 per cent u reprds 
the number of accounts and 2.S per cent in terms of amount. The Com-
mittee desire that Can.ra Bank should make efforts to increase the share 
of Scheduled Castes/Scheduled Tribes in educational loans and issue neces-
sary instructions in this reprd to all its branches. 
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Reply of Government 

The recommendation is under examination of the Government in 
consultation with Reserve Bank ofIndia. 

[Ministry of Finance- (Department of Economic Aft'ain- Bankins 
Division) O.M. No. 5/IO/86-SCT(B) dated 31st October. 1986.] 

Comment. or the Commlttee 

"The Committee may be informed of the final deci.ion taken in the 
matter:" 

'Recommendation No. SO (Para No, 6.51) 

At present data on priority "sector lendings of banks are not 
available separately for Scheduled Castes clnd Scheduled Tribe.. In the 

, ~ 

absence of separate data it is difficult to say whether Scheduled Tribes are 
getting their due share in total banlc. credit given to Scheduled eastesl 
Scheduled Tribes. The Committee therefore, recommend that separate 
dllta should be maintained by Canara Bank regarding thcir priority sector 
advances to Scheduled Castes and Scheduled Tribes. The Committee further 
recommend thlt Banking Division should issue cncessury instructions to 
Itll the nationalised banks in this regard.· 

Reply or GOYCrnmcDt 

Re,arding recommendations to maintain separate data on SC/ST 
hu.alrellLdy been pointed out that it would involve alteration of esistin, 
circulars and returns etc.. The Reserve Bank of India has been requested 
to examine this lugestion. Thercafter. issuinS of Instructions to all 
nationalised banks in this re,ard would be considered. 

[Ministry of' Finance-(Department of iconomic Affairs-Bankin. 
Division) 0 M. No. 5/IO/86-SCT (B) dated 31st October, 1986J 

CommeDfill of the COID.lttee 

<'The Committee may' be apprised of the final po.itoa ia tbi. 
rcprd". 

RecoanaeadatlOll No. 54 (pan No. 6.67) 

The Committee have been informed that amoDg -the main reBlon. 
forrejcction of Joan applicatioDs are (0 fallin, beyoodo(be area of o}»era-
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tiQD aDd (ii) Project considered not feasible/not viable. The Committee 
desire tbat in such cases the bank officials should give necessary guidance-
to the applicants as to which branch they should apply or the changes 
tbat should be made in the project to make it feasible/viable. 

Reply of Government 

The recommendation is under examination of (he O'overnmenl in 
cQnlultation with Reserve Bank of India. 

[Ministry 'of Finance-<Oeparlment of Economic Affairs-Banking 
Division) O.M. No. 5/10/86-SC{ (B) daled 31st October. 1986J 

Comments of t., Committee ' 

"The Committee may be informed of the action taken in the 
matter" 

Recommendation No. 56 (Para No. 6.69) 

The Committee have b.:en informed that SeDio~ Executives and 
Controlling otticers ensure that the branches comply with the directions 
liVen by Reserve Bank of India regarding margin and guarantee etc. The. 
Committee. however, regret t.O point out that during tours by Study Groups 
of the Committee, complaints continue to be Jt~ceived reg~rdjng surety 
beina insisted upon by banks for securing DRI loans by Scheduled Castel 
Scheduled Tribe people. The ComlUi'ttee desiJe thllt bank Manasers 
should be instructe~ not to insist on surety etc. for &maHloans upto RI. 
SOOO.I-and follow the guidelines of the Reserve BllDk of India meticul-
ously. 

~eply of Gover~ment 

The recommendation is under examination of the Government in 
consultation with Reserve Bank of India. 

[Ministry of Finance-(Department of Eoonomic Affairs-Bank,ns 
Division) O.M. No. 5/1O/86-SCT (B) dated 31st October, 1986] 

COID.elb of the Committee 

"The Committee may be informed of the final· deci$ion tabn 
by Government in the mntter" 
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ReeommendatioD No. sa (Para. No. 6.81) 

The Committee regret to point out that the assistance forthco-
ming from Governmental agencies and Sched.uled -Caste/Scheduled Tribe 
Development Corporations for recovery of overdues is not satisfactory. 
The Committee desire that the bunk should take up the matter with the 
authorities concerned at block alld district levels and sort out the problems 
they are facing in recovery of loans: As timely recovery of .. loans is 
essential for recycling of ·funds. the Committee recommend that the bank 
personnel should have .a close liaison with C;cheduled c.aste/Scheduled 
Tribe Development Corporations and various DepartmenlS of State Govern-
ments in identification of beneficiaries. selection of scheme 'for them and . 
recovery of overdues. The bank should also extend all poastble guidance 
and advice to Scheduled Caste/Scncduled Tribe: beneficiaries. 10 as to avoid 
failure of schemes and rathei to improve upon their performance with a 
view to generate profits~ This will make recovery of loans easier. 

Keply of GMerDDlent 

Committee has recommended that close liaison should be main-
tained by' bank personnel with SC/ST Development Corpor\tion alld 
various DeparJments of State Government in iJentifil;ation of beneficiaries; 
sele~tion of scheme and more significantly in the recovery of overdues. 
It may be menlio~ed in· thili COD.ext . that. whole question of recovery by 
Public S.:ctor Banks .. under active consideration of Government in view 
of forthcomina1e.islation on recovery of overdue.. It would be prudent 
to await enactment of the above Ics.islation to make overall recovery 
position more effective including recovery of overduea from SC/ST 
borrowen. 

Co .... eat. of tlae COIIUII!tte. 

"The Committee may bcappri.ed of the final polition of the 
matter", 

NEW DELHI 
22nd April 19B 7 

K.D, SULTANPURI 
Chairman 

Committee on the Welf .. e or 
Scheduled Cut" and Scheduled Tribe 



APPENDIX 

(vide Para 4 of the Introduction) 

Analysis of the Action Tabn by Government on 
the recommendations contained in the Fourteenth 
Report of the Committee. 

1. Total number of Recommendations 

2. Recommendations which have been accepted by 
Government (vide recommendations at SI. Nos. 
-1.2.4.5. 7 ,8.9.11.12.13.17.1'9.21.22.23.24,25.26,27,28, 
29.30.31,32,34.38.40.52.53.55, ad 57). 

58 

Number 31 

Percentale of Total 53.SS 

3. Recommendations wbioll the- Committee do not 
desire to pursue -in view of the Government's reply 
(vide recommendationl at St. NOI.- 3.20.33. anel 49) 
Number 4 
Percentage of Total 6.80 

4. Recommendationl in r.,ect or whieh roplies of 
Government have not been accepted by the 
Committee and wbiob ro,giro reiteration (vide 
recommendatioDI at SI. Not. 6.10,14.18-.35.37 
and 51) 

Number 7 

Percentale of Total _ 12.95 
5· Recommendationl in reepeet of wbich ropliOl of 

Government have not boIn reoeived-( .. 'de recomm-
endations at SI. NOI. 15.16.36,39.41.42,43,44.45,46 
47 .48.50.~4.56 and 5a). 

Number 16 . 
Percentage of Total 27.60 

Sunliaht Plillterl, Delhi 
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